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(c) whether the above-mentioned· pro-
posal will be followed by a ~ e 

Increase in wage from the level of Direc-
tors and senior management cadre down-
wards to the shop floor workers; and 

(d) if SO) (i) the total financial commit-
ment involved in giving effect to the pro-
posal$ at (b) aµd (c) above; 

(ii) how do increase emoluments com-
pare with the emoluments of the ~ e

parts of the employees concerned in well 
managed private sector undertakings; and 

(iii) likely impact of the above increase 
in emoluments on the current inflationary 
trend in our economy? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAt 
SINGH SISODIA): (a) to (d). Since the 
salary structure for incumbents of topJ 
posts in the public enterprises was evolved 
· by the Government some time in 1965, 

Government is examining whether any 
nlal'}' revision in respect of these executi· 
ves could be considered as warranted. 
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Dilution ol etUib' by FERA. C..,..1 

1367. SHRI TAR.IQ ANWAR: Will the 
Minister of FINANCB be pleased to state: 

(a) the position of the· dilution of equity 
by FERA companies under FBRA as on 
31-3-1982; 

(b) the companies which have  complied 
with FERA and among them which have 
been permitted to expand and diversify; 

'(c) the companies wliich are yet to dilu-
te their equity (country·wise); 

(d) the company-wise foreign equity 
and -the ratio of foreign equity in the 
companiet\ mentioned at ( b) and ( c) 
above? 

THE MINISTER OF FINANCE (SHRI 
-PRANAB MUKHERJEE): (a) to (d) A 
statement (Statement I showing. the names 
of companies which have complied with 
the FERA requirements. Another state-

ment (Statement II) is laid on the Table of 
the House. [Placed in Library See No. 
LT-4260/82] showini the n'3.mes of 
companies which are yet to dilute or 
to which the Reserve Bank has not 
·yet issued final directive is laid on the 
Table of the House. [Placed in Libra-
ry. See No. LT-4260/82.] 

Percentage of equity and the country-
wise details have been indicated to the 
extent required. It has not been feasible to 
supply information regarding expansion 
and diversification of companies in view 
of the voluminous natur.e of the informa-
tion and efforts involved in collection. In-
dustrial licences are issued in terms of 
I.D.R. Act and licensing policy. However, 
if information is required about any com-
pany or companies, it can be separately 
coUected and supplied.. '"' 

Commislloo paid on sale of Tlr Tickets 

1368. SHRI ARUN KUMAR NEHRU: 
Will the Minister of TOURISM AND 
CIVIL AVIATION. be pleased to _state: -

(a) is it a fact that Indian Airlines, 
~ e having their own offices, are mak-
ing commission payments to private com .. 
mission agent• on aa.Je of air tickets; and 
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(b) if so, the amount paid out as com-
mission on air tickets sales for the past on1 

year1 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) Yes, Sir. ,. 
(b) The amount paid as Booking Agency 

Commission during 1981-82 is estimated at 
Rs. 7 .43 crores. The total amount of 
tickets sold by the private Commission 
aaents during the year 19fi-82 was Rt 
115.47 crores approximately, rcpresentins 

6.43 per cent of the ,ales. 

Purclaue of. Yelrkles fro• abroad 

1369. SHRI GHUFRAN AZAM: 

Si-mt K. LAKKAPPA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether there ~ any proposal under 
the consideration of his Ministry to mab 
the policy regarding import of used motor 
vehicles more stringent than it is at pre-
sent; 

(b) if ~  whether the lndian project 
·exporters have preferred to purchase their 
entire requirement!I of vehicle5 from abroad; 

( c) if 50, whether his Ministry has dis-
~ e  the same with the Finance Ministry 
so that the purchase of vehicles from ab-
road cou1d be checked efiectively; and 

_(d) if so, full details thereof in this 
reaard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMERCE {SHRI 
P. A. SANGMA): (a) No, Sir. 

(b) to (d). Do not urise. 

UdUsation of amountll pledged by Aid 
India CoD80rtlum 

1370. SHRI CHrITA BASU: wm the 
Minister of FINANCE he pleased to 
state: 

(a) whether there have ~  gaps bet-
wee.n the amount pledged by the Aid 
I ~ a Consortium and the actual utili· 
sation of it by Government during 1980-
8 J. and 1981 .. 82· ' . 

( b) if so. the rea$0nS for gaps in uti-
lisation; and 

( c) what corrective stei>s Go-vernment 
propose to take to ensure the full utili-
sation of the amount pledged for the 
year 1982-83 by the Aid India CoDaor-
tium recently? 

THE MINISTER OF FINANCE 
(SHltl PRANAB MUKHERJEE): (a) 

and (b). There ii normally a time-laa• 
between the amount of aid pledaed by 
the Aid India Con10riium and the "1ual 
utilisation or·· these amounta u the ut11i· 
sation of aid depends on a number ot 
factors. Aid pledaes are only prelimi-
nary indications of the economic aa• 
tance to be made anilable . 1tie9t are 
tran8lated into aareements for project-
ticd ~ non-project aid. Aid qreementa 
for project-tied assistance pro-.ide a time 
schedule for its utilisation and the im-
plementation of such project. proceeds 
according to that schedule. In respect of 
aid tor on-going projects, there ii always 
a likelihood of extension of project 
period, re-allocation of funds, re"Ylsion of 
project component& etc. Even in respect 
of non-project aid there will be a time laa 
between the date of signing the agree-
ment8 and the date9 of actual diaburae-
ment. which is completed generally within 
the t1me 8Chedule pre$Cribed in the aaree-
ments. 

(c) The pledges of aid for 1982-83 are 
yet to be confirmed by the respective 

e ~  as these are (Oubject 
to necessary approval under tbefr e~ 

pective laws . Continuous steps are 
taken to monitor the implementation of 
aided project8 carefully both in the ·state 
Governments and the concerned Central 
Ministries to ensure speedier disburse-
ment of aid ~ ge  . 

Appointment of non LAT A General Sale 

Agents 

1371. SHRI DIGAMBER SINGH: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether the Internatfonal Air 
Transport Association (J AT A) has res· 
cinded its controvercial resolution 876 
which enabled member-airline1 to appoint 




